[3418]
IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD
(Special Original Jurisdiction)

MONDAY, THE THIRTIETH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND
THE HONOURABLE SRi JUSTICE J. SREENIVAS RAO

WRIT PETITION Nos: 21834 AND 23185 OF 2024

WRIT PETITION NO: 21834 OF 2024 .

Between:

Sirrg Sangeetha @ Sirra Sangeetha @ Sirra Santhosh, S/o Sirra Narsaiah,
Aged about 35 years, Occ: Un employed R/o 10-238, Bhagath Singh Nagar,
Adilabad Urban, Adilabad, Telangana - 504001,

-.PETITIONER

AND

1. The State of Telangana, Rep., by its Chief Secretary, Secretariat, Hyderabad,
Telangana - 500022.

2. The State of Telangana, Department of Legal Affairs, Legislative Affairs and
Justice, Rep., by its Principal Secretary, Secretariat, Hyderabad, Telangana -
500022.

3. The State of Telangana, Department of Women, Children, Persons with
Disabilities, Senior Citizens & Transgender Persons, Rep., by its Principal
Secretary, Secretariat, Hyderabad, Telangana - 500022.

4. The Department for Empowerment of Persons with Disabilities, Senior
Citizens & Transgender Persons, Rep., by its Director, Nalgonda X Roads,
Malakpet, Hyderabad - 500036.

5. The State of Telangana, Department of Social Welfare, Rep., by its Principal
Secretary, Secretariat, Hyderabad, Telangana - 500022.

6. The State of Telangana, Department of Higher Education, Rep., by its
Principal Secretary, Secretariat, Hyderabad, Telangana - 500022,

7. Telangana Council of Higher Education., Opposite Mahavir Hospital, Masab
Tank. Hyderabad - 500028, Rep., by its Chairman,

8. The Convenor, TG LAWCET & PGLCET-2024. University College of Law,
O.U. Campus, Tamaka, Hyderabad - 500007.

9. The Convenor, TG LAWCET & PGLCET-2024 Admissions, Online
Counselling Center, PGRRCDE, Osmania University, Hyderabad - 500007.




10.Bar Council ol India, 21, Rouse Avenue Institutional Area. dear Bal Bhawan,
New Crelhi - 1 0002 Rep., by its Chairman.

11_Osmania Unis ersity, Rep., by its Registrar, Prof. J. Ananth 1 Hwamy
Admiristrative Building, Osmania University, Hyderabad - 00007.

...RESPONDENTS

Petition undr Article 226 of the Constitution of india prayirg that in the
circumstances stafzd in the affidavit filed therewith, the Figh Court may be
pleased 1o issue N order, direction or writ, more so in th: nature of Writ of
Mandamus, A. De:laring Rule 7 - Rules of Reservation fcr admission of the
Telangana Law Courses (Regulation of Admissions into o year and 5 year
LLB/B.L. Courses through Common Entrance Test) Rules. 2006, and Detailed
Notification for W\ eb-Based Counselling dated 24.07.202+ released for TG
LAWGCET - 2024 A imissions by the Respondent Nos. 7 and ¢, as ilegal, null and
void, unconstitutic nal, arbitrary, as viotative of Article 14 and 16(1) of the
Constitution of India, against the principles of natural justce, contrary to the
judgment of the I on'ble Supreme Court in NALSA v. Union of India and Ors.,
and orders of this Hon'ble Court in W.P. (PIL) No. 44 and 3¢5 of 2018 and 74 of
2020, in failing tc provide horizontal reservation for Transgender Persons. and
placing them on par with other candidates in the same cast s group, B. To issue
consequential di-ections to the Respondents herein to provide horizontal
reservation for Transgender Persons by reading into Rule 7 of the Telangana
{ aw Courses {Requlation of Admissions into 3 year and 5 year LLB/B.L. Courses
through Commo1 Entrance Test) Rules, 2006, provi ding for horizontal
reservation for Transgender Persons within the caste rese vatior categories, C
To issue conseqential directions to the Respondents 1o ox-end the benefit of
horizontal reservation to the Transgender Persons by froviding a separate
category for Transgender Persons, other than Women snd General, in the
Telangana Law COUrses (Regulation of Admissions into 3 year and 5 year
LLB/B.L. Courses through Common Entrance Test) Rules, 2006 for admissions
into 3 year/5 yea' LL.B. Courses in the State of Telangana.

1A NO: 1 OF 202¢

Petition urider Section 151 CPC praying that in the circurstances stated
in the affidavit fi'ed in support of the petition, the High Court may be pieased to
direct tre Resjondent Nos. 7 and 9 to extend ftre benefit of "Third
Gender/Transge der status" to the Petitioner, in additicn to the Petitioner's
status as "Scheduled Caste" in the Detailed Notificz tion for Web-Based
Counselling dated 24 .07.2024 released for TG LAWCET - 2024 Admissions by
the Respondent Nos. 7 and 9.

IA NO: 2 OF 2024

Petition « nder Section 151 CPC praying that in the circumstances stated
in the affidavit f led in support of the petition, the High Ccurt may be pleased to
direct thz Respondent Nos. 7 and 9 to reserve a seat for the Pet tioner during the
TG LAWCET - 2024 Web Counselling, taking into consid zration his status as a
Transgender Person belonging to Scheduled Caste.



IA NO: 3 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to
direct the Respondent to keep a seat vacant for the petitioner in any Government
Law College for the 5 year LL.B Course pending disposal of the above Writ
Petition.

Counsel! for the Petitioner: Ms. ZAINAB KHAN

Counsel for the Respondent No.1: GP FOR GENERAL ADMINISTRATION /

SRI MOHAMMED IMRAN KHAN,
ADDL ADVOCATE GENERAL

Counsel for the Respondent No.2: GP FOR LAW & LEGISLATIVE AFFAIRS

Counsel for the Respondent No.3 & 4: GP FOR WOMEN, CHILDREN &

TRANSGENDER

Counsel for the Respondent No.5: GP FOR SOCIAL WELFARE

Counsel for the Respondent No.6: GP FOR HIGHER EDUCATION

Counsel for the Respondent No.7: Ms. C. VANI REDDY,

SC FOR HIGHER EDUCATION

Counsel for the Respondent No.8,8 & 11: SRI CH. JAGANNATHA RAO, SC FOR OU

Counsel for the Respondent No.10: SRI AADESH VARMA, SC FOR

BAR COUNCIL OF INDIA

WRIT PETITION NO: 23185 OF 2024:

Between:

AND

Mallula Nagasri, D/o. M. Subrahmanyam, aged 35 years, Occ. prikate
employee, R/0.2-86/1/ A, Sundharnagar Colony, Suraram Colony,
Qutubullapur, Medchal-Malkajgiri 500055.

...PETITIONER

. The State of Telangana, Rep., by its Chief Secretary, Secretariat, Hyderabad,

Telangana 500022.

The State of Telangana, Department of Legal Affairs, Legislative Affairs and
Justice, Rep., by its Principal Secretary, Secretariat, Hyderabad, Telangana -
500022.

The State of Telangana, Department of Women, Children, Persons with
Disabilities, Senior Citizens & Transgender Persons, Rep., by its Principal
Secretary, Secretariat, Hyderabad, Telangana - 500022,




4. The Departr ent for Empowerment of Persons with Disat lities, Senior
Citizens and Transgender Persons, Rep., by its Director, Nalgonda X Roads,
Malakpet, Hderabad - 509036.

5. The State of Telangana, Department of Social Welfare, Fep., by its Principal
Secretary, Szacretariat, Hyderabad, Telangana - 500022.

6. The State ot Telangana, Department of Higher Educatior . Rep., by its
Principal Seretary, Secretariat, Hyderabad, Telangana - 520022.

7. Telangana Council of Higher Education, Opposite Mahav ir Hospital, Masab
Tank, Hyde- abad - 500028,

8 The Conver or, TG LAWCET and PGLCET-2024, University College of Law,
O.U. Campiis, Tarnaka, Hyderabad- 500007.

g The Conver or, TG LAWCET and PGLCET-2024, Admissions, Online
Counselling Center, PGRRCDE, Osmania University, H: derabad- 500007.

10. Bar Counci of India, 21, Rouse Avenue Institutional Are.1, Near Bal Bhawan,
New Delhi - 110002 Rep., by its Chairman.

14 Osrnania U viversity, Rep., by its Registrar, Prof. J. Anartha Swanﬁy
Adrinistrat ve Building, Osmania University, Hyderabac- 500007.

..RESPONDENTS

Petition ur der Article 226 of the Constitution of Ind a praying that in the
circumstances s ated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate Writ, Order or Directions, more particularly one
in the nature of V/rit of Mandamus, A. Declaring Rule 7 - Rules of Reservation for
admission of the Telangana Law Courses (Regulation of Admissions into 3 year
and 5 year LLB/B.L. Courses through Common Entrance Test) Rules, 2006, and
Detailed Notification for Web-Based Counselling dated 24 07.2024 reteased for
TG LAWGCET- 2( 24 Admissions by the Respondent Nos. 7 and 9, as illegal, nuil
and void unconstitutional, arbitrary, as violative of Article 14 and 16(1) of the
Constitut on of ndia, against the principles of natural justce, contrary to the
judgment of the Honorable Supreme Court in NALSA v. Union of India and Ors.,
and orders of th s Honorable Court in W.P. (PIL) No. 44 ard 355 of 2018 and 74
of 2020, in failin-y 1o provide horizontal reservation for Trarsgender Persons, and
placing them or par with other candidates in the same caste group, B. To issue
consequential iirections to the Respondents herein o provide horizontal
reservation for fransgender Persons by reading into Rue 7 of the Telangana
Law Courses {3egulation of Admissions into 3 year end 5 year LLB/ B.L
Courses through Common Entrance Test) Ruies, 20086, frcviding for horizontal
reservation for the Petitioner/ Transgender Persons withir the caste reservation
categories, C. "0 issue consequential directions to the Fespondents to extend
the benefit of Farizontal reservation to the Petitioner/ Trinsgender Persons by
providing a sep 1rate category for Transgender Persons, other than Women and
General. in the Telangana Law Courses (Regulation of /dmissions into 3 year
and 5 year LLB' B.L. Courses through Common Entrance Test' Rules, 2006 for
admissions into 3 year/5 year LL.B. Courses in the State ¢ Telangana.



[ANQ: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
direct the Respondent Nos. 7 and 9 to reserve a seat for the Petitioner during the
TG LAWCET - 2024 Web Counselling, taking into consideration h e r status as a
Transgender Person belonging to Backward Caste {BC-B)

IANO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
direct the Respondent Nos. 7 and 9 to extend the benefit of Third Gender/
Transgender status to the Petitioner, in addition to the Petitioners status as
Backward Caste (BC-B) in the Detailed Notification for Web- Based Counselling
dated 24.07.2024 released for TG LAWCET - 2024 Admissions by the
Respondent Nos. 7 and 9.

IANO: 3 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
direct the Respondents to keep a seat vacant for the Petitioner in any
Government Law College for the LL.B Course, pending disposal of the Writ
Petition.

Counsel for the Petitioner: Ms. A. SATYA SIRI
Counsel for the Respondent No.1: GP FOR GENERAL ADMINISTRATION /
SRI MOHAMMED IMRAN KHAN,
ADDL ADVOCATE GENERAL
Counsel for the Respondent No.2: GP FOR LAW & LEGISLATIVE AFFAIRS
Counsel for the Respondent No.3 & 4: GP FOR WOMEN, CHILDREN &
TRANSGENDER
Counsel for the Respondent No.5: GP FOR SOCIAL WELFARE
Counsel for the Respondent No.6: GP FOR HIGHER EDUCATION
Counsel for the Respondent No.7: Ms. C. VANI REDDY,
SC FOR HIGHER EDUCATION
Counsel for the Respondent No0.8,9 & 11: SRI CH. JAGANNATHA RAO, SC FOR OU
Counsel for the Respondent No.10: SRI AADESH VARMA, SC FOR
BAR COUNCIL OF INDIA

The Court made the following: COMMON ORDER




THE HOM’BLE THE CHIEF JUSTICE ALOK ARADHE
AND
THE FION'BLE SRI JUSTICE J.SREENIVAS RA o
Writ Petitions No0.21834 and 23185 of 2024

COMMON ORIDIER: (Per the Hon'ble the Chief Justice Alok Aradbe)

Ms. Zanab Khan, learned counsel for the petitioner
in W.P No.21834 of 2024.

Ms. A.satva Sitd, learned counsel for the petitiotier in
W.P.No.23155 of 2024.

Mr. Mohammed Imran Khan, learned Addirional
Advocate G eneral for the State of Telangana appeass for
respondents No.1 to 6 in both the writ petiti.o-ns

Ms. ( Vani Reddy, learned Standing C runsel for
Telangana Council of Higher Education aspears for
respondents No.7, 8 and 9 in both the writ petitions.

Mr. /adesh Varma, learned Standing (ounsel for
Bar Councl of India appears for respondent Nc.10 i

both the witt petitjons. ST /



2. With consent of learned counsel for the parties, the

matter is heard finally.

3. In these writ peﬁﬁons, tﬁe petitioneﬁ have assailed
the validity of Rule 7 of the Rules of Reservations for
Admission to Telangana Taw Courses (Regulation of
Admission into 3 year and 5 year LLB/B.L. Courses
through Common Entrance Test) Rules, 2006 (for short
‘the Rules’), infer alia on the ground that the same is

violative of Articles 14 and 16 of the Constitution of India.

4. It is the case of the petitioners that the aforesaid
Rules are in violation of the decision of the Supreme
Court in National Legal Services Authority v, Union of
India'. The petitioners, in addition, seek a direction to

the respondents to extend the benefit of horizontal

_\
—_—

' (2014) 5 SCC 438




reservation for transgender persons within the caste

reservation ategories by reading into Rule 7 of the Rules,

5 This _ourt, by interim orders dated 12.05.2024
and 23.08.2)24, passed in these writ petitions, zu/er alia
held that the Rules do not provide for horizontal
reservation for transgender persons and place them on par
with candidates of the same caste group. Therefore, the
Division Bt nch, by placing reliance on the dec s:on of the
Supreme Court in National Legal Services Authority
(supra), had directed respondents No.7 to 9 « treat the
petitioners as transgender candidates and to accord the

benefit of »dmission to LLB/BL course.

6. In pursuance of the aforesaid interim orders, two
seats for admission to LLB/BL course were -eserved for

the petitioticrs in these two writ petitions.

S

"



7. Leamed Additional Advocate General, while inviting
the attention of this Court to the affidavit filed on behalf
of respondents No.8 and 9, submitted that the petitioners
shall be admitted to LLB/BL course as per their merit in

the second round of counseling.
8. The aforesaid submission is placed on record.

9. Respondents No.8 and 9 are directed to accord the
benefit of horizontal reservation to the petitioners and to
admit them in the [LLB /BL course as per their merit in the

second round of counseling,

10.  In view of aforesaid, the grievance of the petitioners
does not survive for consideration and no further orders
are therefore required to be passed in these writ petitions

e

at this point of time. ,! B




11.

5.

The iscue involved in these writ petitiors is kept

open to be agitated 10 an apptopriate proceeding

12.  Accorcingly, the Writ Petitions are disposcd of. No

cOsts.

To,

stand closed.

© ® N o o

10.

11

12.
13.

As a s:quel, miscellaneous petitions, penc ing if any,

SD-/N.RAJ GOPAL
ASS STANT REGISTRAR

/ITRUE COPY//
SECTION OFFICER

. The Chief Secretary, The State of Telangana, Secretaric t, Hyderabad,

Telangana - 500022.

The Principal Secretary, The State of Telangana, Depar ment of Legal Affairs,
Legistative Affairs and Justice, Secretariat, Hyderabad, "elangana - 500022,
The Principal Secretary, The State of Telangana, Depar ment of Women,
Chiidren, P.arsons with Disabilities, Senior Citizens and ransgender Persons,
Secretariat. Hyderabad, Telangana - 500022.

The Directcr, The Department for Empowerment of Persons w th Disabilities,
Senior Citizens and Transgender Persons, Nalgonda X Roads. Malakpet,
Hyderabad - 500036. B

The Principal Secretary, The State of Telangana, Depar ment of Social
Welfare, Secretariat, Hyderabad, Telangana - 500022

The Principal Secretary, The State of Telangana, Depar rent of Higher
Education, Secretariat, Hyderabad, Telangana - 500027

The Chairrr an, Telangana Council of Higher Education. Opposite Mahavir
Hospital, Masab Tank. Hyderabad - 500028.

The Conve tor, TG LAWCET and PGLCET-2024. Unive sity College of Law,
0.U. Campus, Tamaka, Hyderabad - 500007. :

The: Conve or, TG LAWCET and PGLCET-2024 Admis sions, Online
Counselling Center, PGRRCDE, Osmania University, H /derat-ad - 500007.
The Chairrian, Bar Council of India, 21, Rouse Avenue Institutional Area, .
Near Bal B rawan, New Delhi - 110002.

. The Regist ar, Osmania University, Prof. J. Anantha Swarny Administrativ.e

Building, O smania University, Hyderabad - 500007.
Onea CC to Ms. ZAINAB KHAN, Advocate [OPUC]
Onza CC to Ms. A. SATYA SIRI, Advocate {OPUC]



of Telangana. {OUT]

18.Two CCs to GP FOR LAW & LEGISLATIVE AFFAIRS, High Court for the
State of Telangana. fOUT]

19. Two CCs to GP FOR WOMEN, CHILDREN & TRANSGENDER, High Court
for the State of Telangana. (OUT]

20.Two CCs to GP FOR SQCIAL WELFARE, High Court for the State of
Telangana. fouT)

21.Two CCs to GP FOR HIGHER EDUCATION, High Court for the State of
Telangana. [ouUT]

22.Two CCs to THE ADVOCATE GENERAL, High Court for the State of
Telangana. [OUT) .

- 23.Two CD Copies

BN

©




CC TODAY
HIGH COURT

DATED:30/(:9/2024

COMMON ORDER
WP.Nos.21834 & 23185 of 2024

DISPOSING OF BOTH THE WRIT PETITIONS
WITHOUT COSTS

AP
Ty



